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Clauses 1 and 2 were added to the Bill.

The Title and the Enacting Formula
were added to the Bill.

Shri A. C. Guha: I beg to move:
“That the Bill be passed.”

Shri Nambiar: Sir, I want to know
whether the hon. Minister can give us
an idea as to what is the amount that
has been saved out of this for the

last few years, or at least jn ome
year?

Shri A; C. Guha: I have not got
the figures.

Shri Nambiar: Not even for one
year?

Shri A. C. Guha: No, Sir.
Mr. Deputy-Speaker: The question

is
“That the Bill be passed.”

The motion was adopted.

BENARES HINDU UNIVERSITY
(AMENDMENT) BILL.

(AMENDMENT OF SECTION 17)

Mr. Deputy-Speaker: We will now
take up Private Members’ Business.

Shri Raghunath Singh (Banaras
Distt.—Central): I beg to move for
leave to introduce a Bill further to
amend the Benares Hindu University
Act, 1915.

Mr. Deputy-Speaker: The question
in:

“That leave be granted to intro-
duce a Bill further to amend

the Benares Hindu University Act,
1915.”

The motion was adopted.

Shri Raghunath Singh: I introduce
the Bill

Mr. Deputy-Speaker: Shri S. V.
Ramaswamy is not here. Then, Shri-
mati Maniben Patel.

SUPPRESSION OF IMMORAL
TRAFFIC AND BROTHELS
BILL

Shrimati Maniben Patel
South): I beg to move:

“That the Bill to provide for
and consolidate the law relating
to suppression of immoral traffic
in women and brothels, be taken
into consideration.”
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